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ness allowance, and as that was not 
covered toy the Tata-John Agraemmt, 
was this not a perfectly legal strike?

Shri Naada: In the first place, this 
is a matter between the union and the 
management. The union has to take 
into consideration what kind of 
demands to pursue- Then there is the 
State. Irrespective of the union, the 
State can intervene when there is a 
question which calls for such interven­
tion.

Shri S. A. Daage: The memorandum 
o f demands was presented by me along 
■with the leaders of the union to both 
the Prime Minister and the Labour 
Minister. 1 would like to know whe­
ther this memorandum of demands 
was sent to the company by the 
Labour Ministry, whether any reply 
was received, and whether this reply 
was sent to me or to the union?

Slari Nanda: I may mention the fact 
that I asked Mr. Dange to come and 
meet me, and he did meet me, and I 
explained to him all that had hap­
pened before that in respect of those 
demands.

Shri Nagi Reddy: The Leader of the 
■Opposition should be given the reply.

Mr. Speaker: He w ill be able to take 
care of himself.

Shri Prabhat Kar; In view of the 
threatening strike in such a major 
industry as steel, and in view of the 
fact that it was brought to the notice 
-of the Central Labour Minister that 
the State Government was not inter­
vening in spite of repeated represen­
tations made by the union, may I 
know whether the Central
-Government thought it necessary to 
ask the State Government to inter­
vene immediately?

answersReally, my 
have covered this.

SJari Xyaci: Were any incidents of 
violence on behalf of the workers 
reported to the Government, and is it
*  fact that armed guard had to be 
pcctvtdted to the auin«ginf officers of 
the factory to j»natart their famfliaa?

Shri Naate: Than are matters con­
cerning the law and order situation 
in a part of that State, and the naces 
sary steps were taken from time to 
time to protect life and property In 
that area.

M*. Speaker: I shall proceed 
the next question.
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Shri Naads: It is a matter for 
inference. The facts are there.

Shri S. M. Baaerjee: One more ques­
tion, Sir. This is a very important 
question.

Mr. Speaker: A ll questions atre
important which come up before the 
House. I do not admit any unimport­
ant question at all.

Shri S. M. Baaerjee: Four hundred 
men have been discharged. I wanted 
to know what has happened to them.

Mr. Speaker: No, I am not going to
allow.

International
vision and Control

for S «i

r  Shri Kedlyan:
I snarl Knmanua:

* 11.  1  Sardar Tqhal SSngh:
I Shri Shivnsnjappa;
[_ Shri Shree Narayan JDaa:

W ill the rrlme WBakter be pleased
to state:

<a> whether there has been any pro­
posal before the International Cnnnmia 
sion for Supervision and Control in 
Laos that the Coanmiaaion ahmdd be 
dissolved acfter general elections in 
Laos are over;

(b ) if so, whethsr the CoDunh^on 
ha* held au&y lormal discussion cw  
the matter; and
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<c> tho attitude of the Government 
of Jndia towards this proposal?

Tbe Pepnty HWniet m of External 
Affairs (Shriotatl Lakmhml Menos):

Ca> Yes

Cb) Yes

<c) The attitude of the Government 
of India has always been that, urder 
the Geneva Agreement, the Laos Com­
mission could not be finally dissolved 
Independently of the progress of 
political settlement in the other two 
states of Indo-China, particularly 
Viet Nam, without adversely affecting 
the peace ir» the whole of lndo-China.

The motion for dissolution of the 
Commission was rejected with the 
Indian and Polish Delegations voting 
against it Later, however, the 
Indian Delegation agreed to a proposal 
that the Laos Commission should be 
adjourned sine die and may be re­
convened in accordance with normal 
procedure The Commission has 
accordingly adjourned with effect from 
the 19th of July, 1958

Shri Kodiyan: May I know whether
the matter was referred to the Foreign 
Ministers of Sri tain and the Soviet 
Union, who were the ^ -ch ’ irmen of 
the Geneva Conference, and if  so. 
what is their reaction7

Shrimati I jikshml Menon The
matter was referred to them and the 
chairmen took the view that furthei 
activities of the commission must 
continue though it seemed reasonable 
to reduce its activities

Shri Kodlyaa: May I know whether
it is a fact that the Indian delegation 
has already left Laos and the secre­
tariat o f the commission has closed 
down?

Shrlmatt I^tkshmi Menon: Yes, Sir
It is a fact.

Saunter Ighal SfetiCh: May I know
whether the co-chairmen of the 
Geneva Coofexence, tithe Foreign Min­
iver of the OJC and the Foreign

Minister of Soviet Russia, have con­
sidered the winding up of this com. 
mission9

The Prime Minister and Minister or 
External Affairs (Shri Jawaharlal 
Nehru): Yes, Sir The matter was
referred to them, and they gave their 
reactions, which differed from each 
other somewhat Broadly, the ques­
tion in Laos has been tha«_ most of 
the actual activities of that commis­
sion were m a sense over, but that 
commission could not be isolated from 
the whole of the Indo-Chma position, 
and from the Geneva Agreement point 
of view, our position, that is India** 
position, therefore, was that some k«n<l 
of a continuing factor snould remain, 
although there was not mu* n work 
for it At first we suggested that it 
should be reduced m number very 
considerably, it should nominally 
exist Ultimately the agreement arriv­
ed at and passed bv the commj«iion 
was that the commission should ad­
journ indefinitely, but ma v be it con­
vened It was further pi oposed that 
while th<- commission w as not doing 
any work, it could close its office in 
Laos, formalH our representative m 
Viet Nam should also represent ui» 
in Laos so that if necessity arose, he 
could function or vte could send some— 
bodv else Therefore, v. hile it bas 
no particular work and has elosed its 
offices it can be summoned at anv 
time, and potentiall> it is m exis­
tence

Naga Peoples Convention at Ungnu

-+•
r Shrimati Msfidi Ahmed 

“ • \  Shri Rena Barns’

Will the Prime Minister be pleased 
to state

(a ) whether Government are aware 
of the Naga Peoples Convention held 
at “Ungma" in the 3rd week of Mav, 
19S8, and

(fo> whether Government have any 
inlormation regarding the topics of 
discussion and resolutions adopted at 
the said convention *




